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CHHATTISGARH ACT

(Na.19 of 2002)
THE CHHATTISGARH VIDHAN MANDAL NETA PRATIPAKSH'
(VETAN TATHA BHATTA) (SANSHODHAN) ACT;2002 -~

An Act further (o amend the Chhaitlsgarh V:dhan Ma.nda.l Neta thpaksh (Vetan .
Tatha Bhatt.a) Adhiniyam; 1980. . ) -

Be it .enacted by the Chhamsga.theglslaturem lhcFiflythlrdyearoftheRepubllcofIndla

as follows :—
o 1. (1) = . This Act may be called thc Chhalusgarh V:dhan Mandal ‘Neta Prallpaksh (Vetan  Short titte.and Com. :
' ' *  Tatha Bhalla) (Sanshodhan) Adhjmya.m 2002 [NQ, 19 of 2002) ] - . menccment.
@ - B (1 shall come mto force from Ihc dalc of its publlcallon in lhe Gazcue ;

2. In su‘b-sccu(}n { I) of Section 5 of Lhe Chhamsgarh Vidhan- Mandal Ncla PmUpaksh {(Vetan N Amendment of Scee

Tatha Bhatta) Adhiniyam, 1980 (hereinafter referred to Principal Act) aﬁcr the words “of a tion 5 {1). : i
furnished" the words "office cum"” shall be added. L A
T3, Sub-secn‘on (4) of Section 5 of the Prini:ipal Act shall be omilled ) Omission of Section 3 E

y (d).
4, Insub-section (5) ofSccan Sof the Pnnmpal Act after the words "repmrs and mam(cnancc Amendment of See-
the wiords "and furnishing” and before the word' 'residence” v.?hercver it oceurs including in
. cxplanauon of this seclion the words "office cum” shall be addcd .
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